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BEFORE THE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH, NEW DELHI
EA NO. 2 OF 2026

IN
ORIGINAL APPLICATION NO. 125 OF 2025

INTHE MATTER OF:

NIRMAL KUMAR TRIPATHI ....APPLICANT

VERSUS

UTTAR PRADESH POLLUTION CONTROL BOARD &

ORS......... RESPONDENT
INDEX
S.NO PARTICULARS PAGE
NO.

1. |RESPONSE BY RESPONDENT NO. 2, DISTRICT
MAGISTRATE, DEORIA, UTTAR PRADESH IN
COMPLIANCE WITH ORDER DATED 27.01.2026 OF
THE HON’BLE TRIBUNAL

2. | A COPY OF THE SAID DM LETTER DATED 20.04.2026
IS BEING ANNEXED HEREWITH AS ANNEXURE-1

3. | THE SAID NOC DATED 03.02.2003 ALONG WITH THE
BYE-LAWS OF THE ZILA PANCHAYAT ARE
COLLECTIVELY BEING ANNEXED HEREWITH AND
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MARKED AS ANNEXURE- 2

4. | A COPY OF THE CTO DATED 09.10.2024 IS BEING
ANNEXED HEREWITH AS ANNEXURE-3

5. |A COPY OF THE SAID UPPCB LETTER DATED
20.04.2026 ALONG WITH THE INSPECTION REPORT
OF THE UPPCB ARE COLLECTIVELY BEING
ANNEXED HEREWITH AS ANNEXURE-4

6. | A COPY OF THE SAID NOTICE DATED 06.04.2026 IS
BEING ANNEXED HEREWITH AS ANNEXURE-5

THROUGH COUNSEL
‘ /

BHANWAR PAL SINGH JADON

STANDING COUNSEL FOR THE STATE OF U.P.
EMAIL-bhanwar09jadon(@gmail.com

PHONE NO.-6375115224

Date: 22.04.2026
Place: NOIDA


mailto:EMAIL-bhanwar09jadon@gmail.com

51

BEFORETHENATIONALGREENTRIBUNAL

AN
\ PRINCIPAL BENCH, NEW DELHI
EA NO. 2 OF 2026
V'3 o) IN
O

ORIGINALAPPLICATIONNO.125 OF 2025

INTHEMATTEROF:

NIRMAL KUMAR TRIPATHI ....APPLICANT VERSUS
UTTAR PRADESH POLLUTION CONTROL BOARD&

ORS......... RESPONDENT

RESPONSE BY RESPONDENT NO.5.DISTRICT MAGISTRATE,

DEORIA, UTTAR PR;ADESH IN_COMPLIANCE WITH ORDER

DATED 27.01.2026 OF THE HON’BLE TRIBUNAL

I, Divya Mittal aged about 42 years w/o Shree Gagandeep Singh presently
posted as District Magistrate Deoria, do hereby solemnly affirm and state on

oath as under:

1. That I, the deponent in-the above captioned matter am fully conversant with

the facts of the.case and is-competent and authorized to swear the present
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2. That I state that the contents of the affidavit have been drafted by my counsel
on my instructions and the contents of the same are true to my knowledge and

nothing material has been concealed therefrom.

I. BACKGROUND OF THE MATTER

3. That in the original application, the Applicant has raised grievances regarding
the operation of an illegal brick kiln named Mahaveer Brick Field, located at
Village Sirsiya, Tappa- Patna, Pargana Shahjahanpur, Tehsil Sadar, District
Deoria, UP, which is stated to be illegally operating in violation of the norms

and conditions.

4. That in light of the Applicant’s grievances, the Hon’ble Tribunal vide order

dated 01.04.2025 had disposed of the OA by passing the following directions:

“3. Allegation which the applicant has made requires verification of facts at
the ground level and if during the verification it is found that violation is
done by respondent no.9 then appropriate action is required to be taken by

respondent no. 1. Applicant had already approached respondent no.1 by way


Rectangle
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of the complaint dated 08.02.20235, therefore, we dispose of the OA directing
the respondent no.1 to duly consider the complaint of the applicant, get the
spot inspection done, ascertain the compliance of CTO conditions by
respondent no.9 and take appropriate punitive and remedial action if
respondent no.9 is found to be non-compliant. Let this exercise be completed
within a period of three months and action taken report be submitted before
Registrar General of the Tribunal through Email immediately after three
months. If it is found necessary, matter will be listed before the Bench for

consideration.”

. That subsequently, the Applicant had filed an EA which was listed for hearing
on 27.01.2026, wherein the Hon’ble Tribunal directed the Deponent to file
their reply/response to the EA. The relevant portion of the order has been

reproduced herein:

“l. By way of this Execution Application, the applicant is seeking
compliance of the order dated 01.04.2025 passed in Original Application No.
125/2025 wherein the applicant had made allegation against the illegal
operation of the Brick Field by Respondent No. 9

2. The allegation of the applicant is that the aforesaid direction of the

Tribunal has not been complied with.”
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II. REPLY IS AS FOLLOWS

A. DIRECTIONS ISSUED BY THE DISTRICT MAGISTRATE

. It 1s submitted that vide letter dated 20.04.2026, the Deponent directed the
Regional Officer, Uttar Pradesh Pollution Control Board (UPPCB) to apprise
the Deponent what actions/steps have been taken in compliance of the orders
of the Hon’ble Tribunal.

A copy of the said DM letter dated 20.04.2026 is being annexed herewith as

ANNEXURE-1

B. ON SITE- INSPECTION CONDUCTED BY THE UPPCB

. Itis submitted that vide letter dated 20.04.2026, the Regional Officer, UPPCB,
Gorakhpur, informed the Deponent that an on-site inspection was carried out
on 02.04.2026 by the UPPCB officials.

. That the following was disclosed during the on-site inspection:

1. That the aforementioned brick kiln M/s Mahavir Bricks Field (formerly
M/s Shakuntala Bricks Field, and prior to that, M/s Mahesh Chandra
Brick Kiln) has been established since the year 2003.

it. That, currently, Village Mathur Chhapar, with a population of
approximately 500, is situated at a distance of about 1.5 km to the East
of the brick kiln site. To the West, Village Sirsiya, with a population of
approximately 5,000 is located at a distance of about 600 meters. To the

North, Village Baripur, with a population of approximately 500 is
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situated at a distance of about 800 meters. To the South, Village
Bibichak with a population of approximately 500 is located at a distance
of about 200 meters. To the Northeast, Village Kotwa, with a population
of approximately 1,000 is situated at a distance of about 800 meters. To
the Northwest Tola Mahadeva (Village Sirsiya) with a population of
approximately 800, is located at a distance of about 700 meters.

An application was submitted on 25.01.2003 by the brick kiln to obtain
a No Objection Certificate (NOC) from the State Board. In pursuance
of the said application, an inspection of the brick kiln site was
conducted on 03.02.2003. Following the inspection and upon finding
that the brick Kkiln site was in compliance with the Bye-laws of the
District Panchayat, Deoria, 1992, Clause 2(A), prescribed citing
criteria being 200 meters away from the residential area, No
Objection Certificate (NOC) was issued to the brick Kkiln by this
office vide letter dated 03.02.2003.

The said NOC dated 03.02.2003 along with the Bye-laws of the Zila
Panchayat are collectively being annexed herewith and marked as
ANNEXURE- 2

Consent (Water and Air) has been issued to the brick kiln by the UPPCB
vide letter dated 09.10.2024, which 1s valid for up to 31.07.2029.

A copy of the CTO dated 09.10.2024 is being annexed herewith as

ANNEXURE-3
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It was found that the brick kiln produces bricks at a rate of 20,000 bricks
per day, utilizing sand and clay as raw materials. Coal, bio-briquettes,
and wood are utilized as fuel at the brick kiln. At the time of inspection,
no prohibited fuel of any kind was found to be in use or stored at the
site.

Gravity Settling Chamber and a chimney approximately 27.0 meters in
height were found installed at the brick kiln as air pollution control
System. Port hole, platform, and a ladder were found installed on the
chimney to facilitate the monitoring of air pollutants emitted from the
brick kiln. No other source of air pollution such as DG set etc. was

found installed at the brick kiln premises.

vii. The brick kiln has tree plantation in three directions of the premises:

East, West, and South. During the inspection, the brick kiln
representative stated that the tree plantation work across all four

directions would be completed by the month of July.

A copy of the said UPPCB letter dated 20.04.2026 along with the
inspection report of the UPPCB are collectively being annexed

herewith as ANNEXURE-4
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That further, a notice dated 06.04.2026 has been sent by the Regional Officer,

UPPCB, Gorakhpur to the Project Proponent, M/S Mahavir Brick Field

directing the unit to submit a compliance report regarding the specific

conditions prescribed in the Consent to Operate dated 09.10.2024.

A copy of the said notice dated 06.04.2026 is being annexed herewith as

ANNEXURE-5

10.That the compliance status of the specific conditions as mentioned in the CTO

dated 09.10.2024 is mentioned as under:

S. SPECIFIC CONDITIONS COMPLIANCE

NO. STATUS

1 This consent is valid for existing source of | Capacity of Brick Kiln is
emission and production of 20,000 | 20,000 bricks/day and
bricks/day in name of M/s Mahaveer Bricks | established on Araji no.-
Field Old Name Shakuntala Bricks Field, | 985, Vill-Sirsiya, Tappa-
Araji no.-985, Vill-Sirsiya, Tappa-Patna, | Patna, Pargana-
Pargana-Shahjahanpur, Tehsil-Sadar, Distt- | Shahjahanpur, Tehsil-
Deoria. Sadar, Distt-Deoria.

2 Minimum 20% bio-briquette shall be used | Coal, bio-briquettes, and

in place of coal as a fuel.

wood are utilized as fuel at
the brick kiln. At the time
of inspection, no
prohibited fuel of any kind
was found to be in use or

stored at the site.
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Solid waste generated from the brick kiln
shall be disposed off in such a manner that
river, surface water sources or ground water

should not be polluted.

At the time of inspection,

no solid waste found

generating from brick kiln.

Proper arrangements/steps should be made
by brick kiln for suppression of dust from
moving area around the main brick kiln (i.e.
brick soling/pavement, water sprinkling

etc.).

The brick kiln periodically
water sprinkling activities
within the premises to
control dust emissions;
this was verified at the

time of inspection.

The brick kiln shall ensure conversion of
natural draft to induced draft brick kiln
(with rectangular kiln shape and Z1G-ZAG
brick setting) at the earliest in compliance of
directions issued by CPCB vide letter no.
IPC-V(SSI)/Brick Kiln/2017 dated
27/06/2017.

The brick kiln
representative stated that
the conversion of natural
draft to induced draft brick
kiln (with rectangular kiln
shape and ZIG-ZAG brick
setting) at the end of this

production session.

Proper arrangement should be made by the
brick kiln for controlling the accumulation

of fine dust.

The brick kiln periodically
water sprinkling activities
within the premises to
control dust emissions;
this was verified at the

time of inspection.

Brick kiln shall make monitoring

arrangement  platform/port  hole/ladder
attached to stack as per CPCB emission

regulation part-1Il before started next

At the time of inspection
port hole, platform, and a
ladder

were found

installed on the chimney to
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season of brick kiln.

facilitate the monitoring of
air pollutants emitted from

the brick kiln.

8 You are hereby directed to send stack & | A Notice Vide Ref. No.
ambient monitoring report from NABL | 54/C-167/Brick
Laboratory within one month from the issue | Kiln/2026, Dated 06-04-
of this letter. 2026 has been sent to

Brick Kiln for
Compliance.

9 Brick kiln shall ensure adequate plantation | The brick kiln has tree
for development of green belt around the | plantation in three
periphery of the brick kiln. directions of the premises:

East, West, and South.
During inspection,
representative stated work
across all four directions
would be completed by
July.

10 | Brick kiln shall obtain prior approval from | Till the inspection Brick
the Board before making modifications in | Kiln has not making any
production capacity/manufacturing process. | modifications n

production
capacity/manufacturing
process.

11 | Brick kiln shall abide by the directions | A Notice Vide Ref. No.

given by Hon'ble Supreme Court, High
Court, National Green Tribunal, Central

Pollution Control Board, State Pollution

54/C-167/Brick
Kiln/2026, Dated 06-04-
2026 has been sent to
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Control Board, MoEF & C.C. for protection
and safeguard of Environment from time to

time.

Brick Kiln for

Compliance.

12

Brick Kiln will not use spent organic
solvent, oily residue, pet coke, filter press

cake, plastic, rubber, leather cutting as fuel.

At the time of inspection,
no prohibited fuel of any
kind was found to be in use

or stored at the site.

13

Brick Kiln should install lighting arrester as
per the PWD norms or any other standard
design for the brick kiln to avoid the damage
to stack caused due to lighting attack.

A lightning arrester has

been installed on the

chimney by the brick kiln.

14

The brick kiln should regularly operate and
maintain Air Pollution Control System
(APCS), so that it may meet stipulated

emission standards.

Gravity Settling Chamber
and a chimney
approximately 27.0 meters
in height were found
installed at the brick kiln
as air pollution control

system.

15

Brick kiln shall provide permission to this
office issued by Zila Panchayat & Mining
Department within 02 months from date of

issue of this consent to operate.

A Notice Vide Ref. No.
54/C-167/Brick

Kiln/2026, Dated 06-04-
2026 has been sent to
Brick Kiln for

Compliance.

16

Brick kiln shall be operated in such a
manner that Ambient Air quality should not

be adversely affect.

Gravity Settling Chamber
and a chimney
approximately 27.0 meters
found

in height were




61

installed at the brick kiln
as air pollution control
system. The brick kiln
periodically water
sprinkling activities within
the premises to control
dust emissions; this was

verified at the time of

inspection.
17 | Brick kiln shall comply the provision of | A Notice Vide Ref. No.
Water (Prevention and Control of Pollution) | 54/C-167/Brick
Act, 1974, Air (Prevention and Control of | Kiln/2026, Dated 06-04-
Pollution) Act, 1981. 2026 has been sent to
Brick Kiln for
Compliance.
18 | Brick kiln shall comply the provision of | A Notice Vide Ref. No.
E.P. Act, 1986 and as amended. 54/C-167/Brick
Kiln/2026, Dated 06-04-
2026 has been sent to
Brick Kiln for
Compliance.
19 | This C.T.O. will be cancelled or revoked if | Upon receipt and
any valid complaint received to this office | verification of a

against the Brick kiln unit.

complaint, action will be
taken against the brick kiln
in accordance with the

rules.
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the present response is being submitted for the kind perusal of this

Hon’ble Tribunal and it is pi‘ayed that the same bé taken on record.

Verified at Deora

7y —

DEPONENT

VERIFICATION

it on thls 22“'1 day of April, 2026, that the

contents of the above affidavit from paragraphs 1 to 12are believed to be

true and correct to the best of my knowledge and belief. No part of it is

false and nothing material has been concealed therefrom.
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TRUE TYPED COPY

ANNEXURE-2

ELEE LR CA IR G RELICIE]
IRER
gk o 176 / Fo 3iTofel0-94/2003
f&eAih: 03-02-03

qar#,
Aad

ATH - FHlciaTaT, YIee - THAYR oJ1TeT
STeTUG — AT (3090)

fawrar: Farafere JeWoT T AehUTH g S AT T HelTelel & JATd et/ 3TgAT/Edh i
JeTe fohU ST & e 7|

HeIed,

IR fawren fadeil & a7 T 77 feaien 25.07.03 & T H 3Tk 7S T2l &l
foRTeT0T feha aTT T 5 hATor ahl I eI foham 1T § foh 37 hl TUT9=ir g freiRe
HTeTeh] Td TR 2Tl (HTeTeh) & 3760 HIAATEN & d16 FEHTC & ST g |

2- FeTelel Fiehid faeaifaf@d erdl/ fader & fow & s g:-

(3h) TS - ITH FHlciaTal, T THYR FoJI11eT,
dgdTel - galkam,
STAUG - SaRAT (3090)

(W) 3c9TEsT : 10,00,000 ST Hiay

IS 2 (Efhc FATAROT - JUTHHT Hel 3TAR)
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(3T) SH $C HTS H IGET W ITeT TATE AT 3TN FohAT ST AT YATaR O HTeTehi shT
qTefeT feraT ST |

I REICACREHCEARICES

(1) TS TIA o GHI g T TWT ST foh HTST IE1ET 819, ATdaifaich ST, fagarer,
3TET e 371fe & gAied g IX F AT gl

(2) FEITeTeT o GRTeT aTg YGuUT {2107 §] AT Taier feh T STy 7T E1311/R TG T Scdoie]
faiRa @ar#d @r e

(3) $€ HES 1 Tawet Tt TR HTeTeh SIS T g1 AT SHehT THATUT Fllehel HIeTeh &
3TAR fohaT S|

(4) 39T & &7 H wfaaT&T gerit 1 91T AET fhar S|
(5) STeT TEUT Uehad g ITUTRISE STeT bl FH I fAEaRoT foham S|
(6) TRET F FETRITOT AT ST TAUT FTTS T Sl T S|

(7) Torly fY o & HraTeTeT & T [ATTTAAT 1 J1ATaeTeh JGTAUT o 8T, FHRT CITeT TG
SIRIAT|

(8) T T aTOT o HHY h1S oY ITY ST & ot Felieh el FoAeeT 2 ST Hehefl|

IS 3 (ETohc FATAROT - JUTHHT Hl 3TAR)

(9) TE 1T Shael FgWoT fAI=07 3fRATAT#AT & 3l §1 31 sl & 3maege
T AT/ATSEE UTC el 3Rt TFAeRY g1t |

(10) ToREiT =ATATCTA/STTRISHIUT o TTERT 2l &RAT H Tg FTeh el Falcl: THATAE ST HIAT ST Hehall |
(11) SIS @R Toh el FehR T TAEAR/AR AT T8 & 3eTH Tl wTgT feham S|
(12) freTRa ATl &7 3ocrs I A1 IR 38 wriarg! & et

(13) g TepTd Vel rafer e A 182, Toreeh SURI SdleiehuT HTaegeh g1 |

(14) T80T 8 1S o TRl b1 IRER F gaer v i uiator &1 At &
STRyET |
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(15) $€ HES & TTeleT W 3ceeT YeAchUlT ohl T T hie §f 3TTaReh 3uTY fohdr STt
(16) TREET AN TR STeT TghTa/AHIS hl FTeIcT SaEUT T ST |

(17) HTART § 3T h GR&TT Ud TARELY FIAUTT STt il STiaN |

(18) 3ATC T SooTeleT Blet UX FTehicl AT o 51T Hebell & |

HEIREIBCaN
ELE LRGN G RELICIE]
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72 Anr exure 03

S Uttar Pradesh Pollution Control Board
‘?\‘?!I” Building. No TC-12V Vibhuti Khand, Gomti Nagar, Lucknow-226010
Phone:0522-2720828,272083 1, Fax:0522-2720764, Email: info@uppcb.in, Website: www,uppcb.com
Category : ORANGE Application Id : 28548765
223516/UPPCB/Gorakhpur(UPPCBRO)/CTO/both/DEORIA/2024 Date: 09/10/2024
To,
M/s

MAHAVEER BRICKS FIELD OLD NAME SHAKUNTALA BRICKS FIELD
Vill- Sirsiya, Tappa- Patna, Pargana- Shahjahanpur, Tehsil- Sadar, Distt- Deoria,DEORIA,

Consolidated Consent to Operate and Authorisation hereinafter referred to as the CCA (Consolidated
Consent & authorization) (Fresh) under Section-25 of the Water (Prevention & Control of Pollution)
Act, 1974 and under Section-21 of the Air (Prevention & Control of Pollution) Act, 1981

CCA is hereby granted to MAHAVEER BRICKS FIELD OLD NAME SHAKUNTALA BRICKS
FIELD located at Vill- Sirsiya, Tappa- Patna, Pargana- Shahjahanpur, Tehsil- Sadar, Distt-
Deoria,DEORIA,. subjecct to the provisions of the Water Act, Air Act and the orders that may be made
further and subject to following terms and conditions :-

1. This CCA MAHAVEER BRICKS FIELD OLD NAME SHAKUNTALA BRICKS FIELD granted for
the period from 09/10/2024 to 31/07/2029 and valid for manufacturing of following products.

S |Product Quantity Unit
No
1 Bricks-20000/Day 20000 Numbers/Day

2. Conditions under Water(Prevention and Control of Pollution) Act -1974 as amended :-
(i) The daily quantity of effluent discharge (KLD) :-

Kind of Effluent Quantity(KLD) | Treatment facility | Discharge point

(ii) Trade Effluent Treatment and Disposal :-The applicant shall operate Effluent Treatment Plant consisting
of primary/secondary and tertiary treatment as is required with reference to influent quantity and quality.

In case of stoppage of functioning of ETP, production has to be stopped immediately and this Board has to
be intimated by fax/phone/email with a report in this regard to be dispatched immediately.
(iii) The treated effluent shall be recycled to the maximum extent and should be reused within the premises
for gardening etc. Quality of the treated effluent shall meet to the following general and specific standards as
prescribed under Environment (Protection) Rules, 1986 and applicable to the unit from time-to-time :-

Industrial Effluent Quality Standard

S.No. Parameter Standard

(iv) Sewage Treatment and Disposal :- The applicant shall provide comprehensive STP as is required with
reference to influent quantity and quality.In case of stoppage of functioning of STP, production has to be
stopped immediately and this Board has to be intimated by fax/phone/email with a report in this regard to be
dispatched immediately.
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(v) The treated sewage shall be reused in gardening as far as possible. The STP shall be maintained
continuously so as to achieve the quality of the treated sewage to the following standards.

S No. Parameters Standards

3. Conditions under Air (Prevention and Control of Pollution) Act -1981 as amended :-

i) The applicant shall use following fuel and install a comprehensive control system consisting of control
cquipment as required with reference to generation of emissions and operate and maintain the same
continuously so as to achicve the level of pollutants to the following standards.

Air Pollution Source Details

S No. Air Type of fuel | Stack no Control Height of
Pollution Device Stack
Source
1 Chimney | Wood/Coal 01 Particulate 27 Mtr.
Matter

Emmission Quality Standards

S No. Stack no Parameters Standards
1 01 Particulate Matter 27 Mtr.

In case of stoppage of functioning of air pollution control equipment, production has to be stopped
immediately and this Board has to be intimated by fax/phone/email with a report in this regard to be
dispatched immediately

(ii) The unit will not use any type of restricted fuel.

iii) Noise from the D.G. Set and other source(s) should be controlled by providing an acoustic enclosure as is
required for meeting the ambient noise standards for night and day time as prescribed for respective
areas/zones (Industrial, Commercial, Residential, Silence) which are as follows :-

Day time : from 6.00 a.m. to 10.00 p.m., Night time: from 10.00 p.m. to 6.00 a.m.

Standards for Industrial |Commercial| Residential Silence
Noise level in Area Area Area Zone
db(A) Leq

Day |Night| Day |Night| Day |Night| Day |Night
Time | Time | Time | Time | Time | Time | Time | Time

75 70 | 65 35 55 | 45 50 | 40

4. Essential documents to be submitted by the Industry/Unit as Applicable :-

(i) Environment Statement in Form-V of Environment (Protection) Rules, 1986.

(ii) Quarterly compliance report of the CCA, photograph of ETP/APCs/Waste Storage Area.

5. Competent Authority reserves the right to change/modify/add any time any condition of this CCA.

6. Unit has to comply with the following specific & general conditions. Non compliance of any provision of
this CCA and provisions of the Water Act, Air Act and Hazardous and Other Wastes (Management and
Transboundary Movement) Rules, 2016 will results in legal action under the aforesaid Acts and Rules.
7. In compliance to the G.O 1011/81-7-2021-09 (Writ)/2016 dated.13.10.2021 issued by Department of
Environment, Forest and Climate Change, Uttar Pradesh. You are directed to develop Miyawaki Forest as
per the SOP available at URL:-http ://www.upecp.in/TrainingSession.aspx for ensuring timely compliance of
this direction, you are hereby directed to submit a bank guarantee with minimum validity of one year of the
amount equivalent to the sum of initial consent fees (Air and Water) or Rs. 50,000/- (Rs. Fifty Thousand
Only) whichever is more, within 30 days from the date of issuance of this certificate. In case of non-
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compliance of this direction, your consent will be revoked by the Board.
8. If the unit uses the ground water and requires the permission from SGWA/CGWA for water abstraction

then the industry will have to obtain No objection certificate for abstraction of ground water. It will be the
responsibility of the industry to comply with the various conditions of the NOC obtained from the
competent authority and submit to the Board, within 3 months time failing which CTO will be revoked.

General Conditions:-

1. The applicant shall get analysed the samples of efflucnt/emission/hazardous wastes at least once in a three
month from the laboratory recognized by the MoEF and shall report to the UPPCB.

2. The applicant shall however, not without the prior consent of the Board bring into use any new or altered
outlet for the discharge of effluent or gases emission or sewage waste from the unit.

3. Treated Industial waste water and domestic waste water shall be disposed jointly at one disposal point.
The applicant shall provide discharge measurement equipment at final disposal point.

4. The applicant shall strictly comply with conditions of this CCA and submit compliance report of stipulated
conditions within 30 days of receipt of this CCA. If at any point of time, it is found that the industry is not

complying with stipulated conditions or any further direction/instruction issued by the Board, legal action

shall be initiated against the applicant.

5. The applicant shall maintain good house keeping. All valves/pipes/sewer/drains etc. must be leak-proof

6. The industry shall provide uninterrupted entry to the STP/ETP inlet and outlet points, Air Pollution
Control equipment and stack for smooth sampling/monitoring of efficiency of pollution control systems.

7. The industry shall provide Inspection Book at the time of inspection to the Board's officials.

8. Whenever due to any accident or other unforeseen act or event, such emission occurs or is apprehended to
occur in excess of standards laid down, such information shall be reported to the Board's offices and all

other concerned offices. In case of failure of pollution control equipment, the production process connected

to it shall be stopped with immediate effect.

9. The industry shall operate in a manner so that all emissions be emitted through designated chimney/stack
only.

10. In case of any damage to the agriculture productivity, human habitation etc. by the operation of industry,
it shall be imperative to stop production in the industry with immediate effect and such information shall be

reported to Board's offices. The industry shall be liable to pay compensation also in such cases as decided by

the Competent Authority.

11. The applicant shall apply before the 60 days of expiry of CCA or any change in production types/
production capacity/manufacturing process/capacity enhancement etc. or any change in effluent discharge

point or emission point
12. The Board reserves the right to revoke/add/modify any stipulated condition issued along with CCA, as

may be necessary.

Specific Conditions:-
1. This consent is valid for existing source of emission and production of 20,000 bricks/day in name of MS

MAHAVEER BRICKS FIELD OLD NAME SHAKUNTALA BRICKS FIELD, Araji No. 985, Vill-
Sirsiya, Tappa- Patna, Pargana- Shahjahanpur, Tehsil- Sadar, Distt- Deoria.

2. Minimum 20% bio-briquette shall be used in place of coal as a fuel.

3. Solid waste generated from the brick kiln shall be disposed off in such a manner that river, surface water
sources or ground water should not be polluted.

4. Proper arrangements/steps should be made by brick kiln for suppression of dust from moving area around
the main brick kiln (i.e. brick soling/pavement, water sprinkling ctc.).

5. The brick kiln shall ensure conversion of natural draft to induced draft brick kiln(with Rectangular kiln
shape and ZIG-ZAG brick setting) at the earliest in compliance of directions issued by CPCB vide letter no.




IPC-V(SSI)/Brick Kiln/2017 dated 27/06/2017.
6. Proper arrangement should be made by the brick kiln for controlling the accumulation of fine dust.

7. Brick kiln shall make monitoring arrangement platform/port hole/ladder attached to stack as per CPCB
emission regulation part-I1I before started next secason of brick kiln.

8. You are hereby directed to send, stack & ambient monitoring report from NABL Laboratory within one
month from the issue of this letter.

9. Brick kiln shall ensure adequate plantation for development of green belt around the periphery of the
brick kiln.

10. Brick kiln shall obtain prior approval from the Board before making modifications in production
capacity/manufacturing process.

11. Brick kiln shall abide by the dircctions given by Hon’ble Supreme Court, High Court, National Green
Tribunal, Central Pollution Control Board, State Pollution Control Board, MoEF & C.C. for protection and
safeguard of Environment from time to time.

12. Brick Kiln will not use spent organic solvent, oily residue, pet coke, filter press cake, plastic, rubber,
leather cutting as fuel.

13. Brick Kiln should install lighting Arrestor as per the PWD norms or any other standard design for the
brick kiln to avoid the damage to stack caused due to lighting attack.

14. The brick kiln should regularly operate and maintain Air Pollution Control System (APCS), So that it
may meet stipulated emission standards.

15. Brick kiln shall provide permission to this office issued by Zila Panchayat & Mining Department within
02 months from date of issue of this consent to operate.

16. Brick kiln shall be operated in such a manner that Ambicnt Air quality should not be adversely affect.

17. Brick kiln shall comply the provision of Water (Prevention and Control of Pollution) Act, 1974, Air
(Prevention and Control of Pollution) Act, 1981.

18. Brick kiln shall comply the provision of E.P. Act, 1986 and as amended.

19. This C.T.O. will be cancelled or revoked if any valid complaint received to this office against the Brick

AJEET  Digitallysigned

y AJEET

KUMAR :UMAR SUMAN

Date: 2024.10.09

SUMAN 13383240530
Regional Officer

Copy to: AJEET noigitally signed

by AJEET KUMAR

SUMAN
CEO 6 : UPPCB, Lucknow. KUMAR Date: 2024,10.09

S U M AN 13385540530
Regional Officer

kiln unit.
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